2. Chief Personnel Officer, S.C.Rly,,

the grade of Rs,1200-2040 in the Diesel Locomotive W¢

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BLENCH

AT HYDERABAD

0.A.NO,1121/96 .
BETWEEN,
G.Satyanarayana «e Applicant,
AND

1, Chief Mechanical Engineex, S.C ER&y.,
Rail Nilayam, Secunderabad,

Rail Nilayam, Secunderabad, .. Respordent

Counsel foe the Applicant .. Mr.M,C.J3
Counsel for the Respondents .s NI,
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HON'BLE SHRI'R.RANGARAJANG MEMBER (ADMI.)

JUDGE MENT

= = I

X Oral order as per Hon'ble Shri R,Rangarajan, Membe

Heard Shri M.C.Jacob, learmned counsel for the

Date of Orderjs

19,92,96

ale)s]

r(ddm,) X

applicant,

2. The applicant in this OA joined as a Stenogrgpher in

Varanasi, Later he was promoted to the grade of seq

_Stenographer in the scale of 1400-2300 in DIy on 29,

He submitted a representation for transfer to S;C.Ra
on requests in terms of para 314 of ‘I.R,E.M, Vol.I,
request was acceeded to and he joined as Stenographe
grade of 1200-2040 in S.C.Railway on 22,9,93. His p
time of his relief in D,L.,%W, was Rse 1520/-.

Railway fixed his pay in the grade of &.1200-2040 at

rks

for
6.90.
ilway
His

r in the

ay at the

The South Central

the

stage of Rs 1350/- without protecting the pay which he was

T )

@rawingtfelief from D.LMW, The applicant submitted

represemtétion to protect his pay in terms of Rule [

4a

313 (a)

(11) and (iii) of IREC Vol,II by® his representatjioh dt.20,8,96

002 :
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" disposed.of,

(A-7) but it is stated that representation is yet to %e

e,

3. He has filed this OA to protect his pay in terTs of

Rule quwted &bove,

(8%

4, ' When a representation is-pending it is, proper fo remit

this case back to R-2 to consider the representation d

a firm decision in regard to his request,

5, In the circumstances the following direction i

R-2 should'@i§pose of the representation of th%

applicant dated 20.8;96 (A-7) in accordance with the

hnd  take

5 given s-

ru;es

taking due note of the direction of this Tribunal in [0A,1252/94

dis;osed of on 14,11,94, If a favourable decision if
from one year prior to the filing of this OA i,e, w.e
13,9,95. - (This OA was filed on 13,9.%96),

6. The OA is ordered accordingly at the admission

itself, No costs,

({ R.RANGARATAN

Member (Admml,

‘Dated : 19th September, 199

taken in

- his representation the applicant is entitled for arrgars only

i

stage

)
)
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(Dictated in Open Court{ : gﬁ%ﬁaﬁ
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Copy tos=-

1. Chief Mechanical Engineer, S.C.Rly, Railnilayam,
Secunderabad,

2, Chief personnel Officer, S.C.Railway, Railnilayam, Secun-
derabad.

3. One copy to sSri, M.C.Jacob, 8&vocate, CAT, Hyd.
4, One copy to sri, ' SC for Rlys, CAT, Hyd.

S« One copy to Library, CAT, Hyd.

6. One spare copy. “

Rsm/-
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